
D!RECttORATE GENERAL OF FORE!GN ttRADE

DES―Vi(F00D&M:SC)

Meeting No.11/17 DT.17.11.2016 held on lo。 11.2016 for the licensing year 2016-17 to consider
cases under Duty ExemptiOn Schemes(chapter_4)of Foreign Trade POI:cy 2015-20 pertaining tO Food&

Mics,Products under the chairmanship of Sh.J v PatiL Addl.DGFT.Fo‖ owing members were presentin
the meeting.

S.No. Name of the Officer Designation Department
1. Sh. Karan Singh Seiwal Dy.lndl.Adviser MFPI
2. Sh. Harpreet Singh Asstt. Director MSME(Chem)
3. Dr. Kaushik Khamrui Sr. Scientist NDRl
4. Dr.Sulekha SL Asstt. Commissioner

(Trade)
DAHDF

ttendance
Sh. Rakesh Kumar

Lal Meena

JDG
Sh.Yogi DDG

DGFT
DGFT

DGF丁

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for a periodof 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand book of procedure (vol-1) 201,5-20updated as on 01.04.2015.

XXX

Party Name:SRS PHARMACEUTICALS PV丁 .LttD IMeet No/Date:11/85-459

F.No.01/85/50/161/AA/114

Request fOr review Of ad― hoc input output norms
HBP′ VOI.l(2014-14)in respect offOI10wing AAs

Si.No. Adv.Auth No.&Date DGFtt File No./RA′ s File No
1 0310768785 dt.31.01.2014

03/95/40/855/AM14
2 0310708120 dt.07.09.2012 01/85/50/131/AM13/  03/95/
３

一
４

一
５

U5■ U/8りb25 dt.24.09.2014 01/85/50/153/AM 15/  0
0310789646 dt.25.09.2014 01/85/50/175/AM 15/__03/9
0310770501 dt.18.02.2014 01/85/50/162/AM14/  03/95/40/Q∩ 6ノΔMl五

6 0310777165 dt.04.04.2014
91/85/50/060/AM15/ 03/95/40/1030/AM14

７

一
８

0310764676 dt.06.01.2014 01∠o5/50/148/AM14/  o3/95/40/778/AM 14
0310720632 dt.14.01.2013

0」

丁he Commktee noted that the comments Of MFP!furnished vide their o.M.No.4(9ソ
2015-DGFT dt.25.10.2016

and decided tO review ad― hOc lnput output nOrms as recOmmended by MFPIo Accordingly′
 it was decided to

lallow 271 Straw from l.ooKg Beads instead of 290 Straws al10wed earlier.A‖
other nems and their quantky will

‐remain unchanged. RA may take actiOn accordingly.

ALC3/2016

117.11.2016

in respect of advance authOrisation

Status:
Approved

issued under para 4.7 of
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2 HQ File:01/85/050/00066/AM 15/RLA File
:21/24/040/00001/AM15/

462

Case No.:5/6/85-ALC3/2016

460
^se No. :30 17 I 85- ALC3 I 2Ot4

1           463

1Case No.:6/6/85-ALC3/2016

HQ File

:01/85/050/00033/AM17/

Party Name:RK AGRI BIZ LLP

RLA File

:05/23/040/00151/AM17/

Party Name:COMPAC丁 lNDIA   IMeet No/Date:11/85-
PVT.LttD.′                    IALC3/2016

.17.11.2016

Meet No/Date:11/85-

ALC3/2016

17.11.2016

Lic.No/Date:2110001118   ‐Deferred
06.06.2014              1

Lic.No/Date:0210206722   1Deferred

31.05.2016              1

Lic.No/Date:0510398922   Approved

28.06.2016              1

Lic.No/Date:0510398923

28.06.2016

Status:

Status:

Approved

03.11.2016. On

net to net basis

HQ F‖ e:01/85/050/00032/AM17/IRLA F‖ e

:05/23/040/00150/AM17/

The Commた tee noted the comments Of MFPlfurnished vide their O.M.No.4(15ソ 2013-DGFT dt.
the basis of MFPI′ s comments′ the Committee decided to fix the ad― hoc input output norms on
as under:―
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The Commた tee noted the comments Of MFPifurnished宙 de their O.M.No.4(8ソ 2016-DGFT dt.26.10.2016 and
decided that MFPl may re― examine the issue as the recommended quantity of Litchi Pulp is mentioned for export

of blended which is not an exportiten∩ as perapp‖ cation.

461           Party Name:NAVYUG AGRO     IMeet No/Date:11/85-
Case No.:13/6/85-ALC3/2016    1NDUSTRIES PRIVAttE LIMITED   IALC3/2016

:17.11.2016

3  1HQF‖
e:01/85/050/00040/AA/117/‐ RLA F‖e

.:02/24/040/00037/AM 17/

嵯
Status:

The committee noted the comments of MFPI furnished vide their o.M. No. aQ)12016-DGFT dt. 04.11.2016.
The Committee decided to seek clarification/justification from the firm about the value addition involved as the
product is being exported after extraction of oil from rice bran.

The Commヒ tee noted the comments of MFPlfurnished vide their O.M.No.4(15ソ 2013-DGFT dt.03.11.2016.On
the basis of MFPrs comments′ the Committee decided tO fix the ad― hocinput output norms on netto net basis
as under:―

RA may take consequential action as per policy/procedure.

Party Name:COMPAC丁 lNDIA   IMeet No/Date:11/85-
PVT.LttD.′                   IALC3/2016

17.11.2016

Export ltem Qty lmport ltem Qty
eeZee Paste NUT made of

composite paste of

Roasted Peanut′ Sugar′

SM P etc.

1.00Kg 1. Roasted Peanut Kernels
2. lcing Sugar

3. Skimmed Milk Powder
4. Emulzifiers

0.300Kg

O.294Kg

O.200Kg

O.0165Kg

Export ltem Qty lmport ltem Qty
eeZee Paste RUSF/eeZee 50
made of composite paste of
Roasted Peanut, Sugar, SMp
etc.

1.00Kg 1. Roasted Peanut Kernels
2. lcing Sugar

3. Skimmed Milk Powder
4. Emulzifiers

0.340Kg

O.240Kg

O.106Kg

O.0165Kg
RA may take consequential action ' I謝

町 1｀ CG:Nn■ R sfNGmay seq action as per policy/procedure.
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Case No.:1/7/85-ALC3/2016

HQ F‖ e:01/85/050/00057/AM17/IRLA F‖ e

:04/24/040/00050/AM17/

Party Name:AMAR SINGH&

SONS′ JAM MU

Party Name:GILLE7~「 E INDIA LttD IMeet No/Date:11/85- Status:
ALC3/2016

17.11.2016              1

Lic.No/Date:0410162140   1Approved

28.07.2016              ‐

The committee noted the comments of MSME(chem) furnished vide their o.M. No. T:-12021,/70/2016-GC and
F-DCMSME/8 dt.08.1L.201.6 recommending without wastage on net to net basis. On the basis of
MSME(Chem)'s comments, the Committee decided to fix the ad-hoc input output norms as under:-

RA may take consequential action as per policy/procedure.

465 Meet No/Date:11/85-

ALC3/2016

17.11.2016
‐HQ File:                     .Fixation of ad― hOcinput output normsin terms of para 4.06 of HBP′ 2015-20
01/85/171/076/AM17/DES.Ⅵ   lfor export of″ Walnut Kernels〃 against impOrt of″ califOrnian hAralnut in shell
RA′ sF.No.18/24/40/002/AM 17  Chandler Variety′ ′

.

The Commktee noted the cOmments Of MFPl furnished vide their O.M.No.4(16ソ 2016-DGFtt dti,1.16.2016.
On the basis of MFPI′ s comments′ the Committee decided tO fix ad― hocinput output nOrms as under:―

RA may take consequential action as per policy/procedure.

Status:

Approved

Status:466
Case No.:8/6/85-ALC3/2016

HQ File

:01/85/050/00035/AM 17/

Party Name:ADANIF00D
PRODUCTS PVT.LTD.

RLA File

:24/24/040/00044/AM 16/

Meet No/Date:11/85-

ALC3/2016

17.11.2016

Lic.No/Date:2410041935   ,Approved

22.03.2016              1

丁he Commktee nOted the comments Of MFP!furnished vide their O.M.No.4(11ソ 2016-DGFT dt.07.11.2016.On
the basis Of MFP!′ s comments′ the Committee decided to fix the ad― hocinput output norms as underi―

Export ltem Qty lmport ltem Qty
Coriander Ground (Powder).
Export allowed on pre-import basis & export item to be
made out of imported item only. E.O. period shall be 90
days from the date of clearance of each import
consignment by Customs Authority as per Appendix
4r(c).

45.540MT

ヽヽ

Coriander

Who:e {98%
purity)

|キ頭 Rた /ヽ 4_c(N『

46.00Kg

R,:NO■

Dy Oir●Cit.rC`・ =iメ Fc,● 19● Traco

Export ltem Qty lmport ltem Qty
Tooth Brush (Finished and
Blister packed) Plastics

5000000.00Nos. 1,. Semi finished Tooth Brush(without
packing and in bulk condition) plastics

2. PVC film/PET Film Rigid (250 to
350Microns) Packing Material

3. Paper Board (285-300 GSM) packing

Material.

5000000.00Nos

As per packing
policy

As per packing
policy

Export ltem Qty lmport ltem Qty
Walnut Kernels of same variety
and grade as imported.

320.00M丁 Californian Walnut in Shell Chandler
Variety

800.00M丁

RA may take consequential action as per policy/procedure.
ツ
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467 Party Name:KASHMIR WALNUTS Meet No/Date:11/85- Status:
OVERSEAS pVT. LTD., JAMMU ALC3/2016 Approved

77.1,7.201.6

HQFile: ot/851L7Uo66/AMl7lDES.vl Fixation of ad-hoc input output norms in terms of para 4.06 of HBp,
Ecom F'No' 2015-20 for export of "Walnut Kernels" against import of ,, Walnut in1.8/Os/OO1,l469OOlO472/60s1. sheil,,.

9 the Committee noted the comments of MFPI furnished vide their o.M. No. 4(31,)lzOlS-DGFT dt. 25.I0.201.6.
on the basis of MFPI's comments, the committee decided to fix ad-hoc input output norms as under:-

Export ltem Qty lmport ltem Qty
Wa:nut Kerne:s Oi same variety′  grade  and Origin as
imported.

80.00M丁 Walnut inshe‖ 200.00MT

RA may take consequential action as per policy/procedure.
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10 HQF‖e:01/85/050/00061/AM16/ RLA F‖ e Lic.No/Date:3010103501   1Deferred
so/2a/oao/00010/AM16/ 21.0s.201s

The committee noted that the comments are awaited from MSME(Food). The committee decided to remind
MSME(Food) to expedite the comments. The case is deferred for 0g.12.2016.

fls/469 Party Name:S N J BREWERIES PVT Meet No/Date:11/g5- ,status:
Case No.:6/5/85-ALC3/20j.5 LTD ALc3/201.6

77.11,.201.6

11 HQFile RLA File Lic.No/Date:0410160492 Deferred
r:01/85/050 /o1osolAMt6/ ,:04/24/040/00036/AML6/ :11.05.2015
The Committee noted that the comments are awaited from MFPI. The committee decided to remind MFpl to

rexpedite the comments. The case is deferred for 0g.72.20L6.

470          Party Name:SACHCHADE F00D  IMeet No/Date:11/85-    iStatus:
Case No.:5/4/85-ALC3/2015     1PRIVATE LIMITED

IALC3/2016              1
117.11.2016              1

HQ File :01,/85/O5O/00035/AM16/ RLA Fite Lic.No/Date:0810135076 Approved
:o9lz4lo4olooo19lAM1,6/ 22.04.2O1.s

The Committee noted the comments of MSME(Food) furnished vide their U.O. No. t7(41(1,)1201,5-Food/301 dt.
04'1'12016' on the basis of MSME(Food)'s comments, the Committee decided to fix ad-hoc input output norms

12 with 5% wastage as under:-

Export ltem Qty lmport ltem QtyExtruded and Expanded (papad)
Products.

フ20.00MT L. Potato Native Starch
2. Potato Granules
3. Potato Flakes
4. Modified Potato Starch
5. Corn Masa Flour

190.90MT
57.265MT
57.265MT
57.265MT
21.00MT

RA may take consequential action as pe型
:響  wS
憾:II(1ヽ鋼



47L Party Name:ARJUNA NATURAL Meet No/Date:11/85-
Case No.:7/3/85-ALC3/2015 TEXTRACTS LIMITED ALC3|2OL6

17.11.20L6

HQ File:01/85/050/00021/AM16/RLA File Lic.No/Date:1010059048   Deferred
13                               :lo/24/040/00126/AM 15/       04.03.2015               1

丁he Committee noted that a cla百 籠cation/conirmation has been called forfrom NC― lV vide O.M.dt.31.07.2015

fo‖owed by O.M.reminder dt.06.10.2015′ 13.01.2016′ 08.04.2016 and 15.06.2016 which is st‖ l awaited.丁 he
Committee decided to remind the concerned NC to expedite the reply. 丁he case is deferred for 08.12.2016.

Status:

Status:

videthisOMdt.
decided to remind

Status:

15

472           Party Name:DRYttECH PROCESSES Meet No/Date:11/85-

Case No.:14/15/85-ALC3/2014   〈|)PV丁.LTD;                  ALC3/2016

17.11.2016

14 HQ File:01/85/050/00119/AM15/RLA File Lic.No/Date:0310791144   1Decided

:03/94/040/00553/AM 15/       17.11.2014              1

丁he Commkted noted thatthe lrm has surrendered the subject AA and has been conirmed by RA′ Mumbai vide
their e―ma‖ dt.20.07.2016. Accordingly′ the Committee decided to withdraw the case from agenda.

473

Case No.:13/5/85‐ ALC3/2015

Party Name:SIDDARttH KAP00R  Meet No/Date:11/85-    Status:

HQ File:01/85/050/00057/AM16/RLA File

ALC3/2016              1

17.11.2016              .

Lic.No/Date:0210205888   1Deferred

:02/24/040/00026/AN/116/       16.06.2015

The Commtttee noted that a clarrication/Views has been called for from MSME(Hosiery)

15.03.2016 fo‖ owed by O.M. reminder dt.05.08.2016 which is awaited. 丁he Comnlittee
MSME{Hosiery)tO expedtte the clanicatiOn/views.丁 he case is deferred for 08.12.2016.

474           1Party Name:ARJUNA NAttURAL   Meet No/Date:11/85-

Case劇 o.:18/14/85-ALC3/2015   EXTRACttS LIMITED            ALC3/2016
‐17.11.2016

16.HQFle:01/85/050/00143/A卜
И16/.I総

′fli040/00069/AM16/       i:i::.4:]:i:1°

10°59312   1Deferred

丁he Commntee nOted that MFPl has furnished the comments vide their O.M.No.4(33ソ 2015-DGFtt dt.

21.10.2016 but not from Coffee Board.丁he Committee dec† ded to seek comments from Coffee Board also. The

‐case is deferred for 08.12.2016.

475           Party Name:GHODAWAT AGRO  Meet No/Date:11/85-
Case No.:2/11/85-ALC3/2016    PV丁 .LTD.                  ALC3/2016

17.11.2016

HQF‖e:01/85/050/00099/AM 17/IRLA F‖ e Lic.No/Date:3110066335   1Deferred

17.                  |・ 31/83/040/00075/AM 17/    12.09.2016
.丁he Committee noted that the comments are awaited from lCAR′ Pusa. 丁he Committee decided to remind lCAR′

Pusa to expedite the comrnents.  Also decided to seek clarification as to hovv actual user condition in these

cases will be complied with by the applicant because the micro nutrients/fertiliZers which is the import item′ will

be puttO actual use Only by groWers of Ro:長 s′

?昇
t by(11ijlii[:il:::_:resS:|:II:lli・

_The Case:Sdefelilll:
08.12.2016
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18 HQ File:01/85/050/00101/AM17/RLA File
I Lic.No/Date:0710109402   1Deferred
‐16.02.2016.:07/24/040/00376/AM 16/

The committee noted that the comments are awaited from MSME(ME). The committee decided to remind
MSME(ME) to expedite the comments. The case is deferred for 0g.12,2016.

477

476
Case No.:4/11/85-ALC3/2016

19:HQ File

:01/85/050/00104/AM 17/

20.HQ File

101/85/050/00100/AM17/

‐            480
‐   ICase No.:8/11/85-ALC3/2016

22 HQ File

:01/85/050/00105/AM 17/

Party Name:丁 E CONNECT!V!Tγ

lNDIA PVtt LttD′

RLA File

:03/94/040/00364/AM 17/

RLA File

:03/95/040/00305/AM 17/

Meet No/Date:11/85-

ALC3/2016
‐17.11.2016

ALC3/2016

17.11.2016

Status:

iStatus:
|

|

IStatus:

Party Name:DRYTECH PROCESSES Meet No/Date:11/85-

F凛
叫 l1/85-離可 Ю

“ PPⅧ
職

昨
… … … … …… … …

―

      ‐―一 ―― … ―― ―

―

一 r___― ――――― ― ―

The committee noted that the comments are awaited from MSME(chem). The committee decided to
MSME(chem) to expedite the comments. The case is deferred for 0g.12.2016.

ILic.No/Date:0310806877   Deferred

05.08.2016              .

Lic.No/Date:0310806680   ‐Deferred
127.07.2016              .

Ψ
財

「
…

1蕊
覇蕊 瓦F~剛NW~1熙 轟而ぶ

The Committee noted that the comments are awaited from MFPI&NDRI.The COmmittee decided to remind

M FP!&NDRl to expedite the cOrnments. The case is deferred for 08.12.2016.

21

47g Party Name:DRYTEcH PRoCESSES Meet No/Date:11lg5- Status:iCase No.:9/1,1,18s-ALc3/20L6 (I)pVT.LTD; - 
l;l.V;;r;-"" 

-

17.11,.2076工′.■■.∠ リエ0

1HQ F‖ e                    lRLA F‖ e                    !ir Nハ ノn,十●・∩21∩ Q∩ 7ИИ■   :IHЦ 卜l!e                  RLA File Lic.No/Date:0310807441   ‐Deferred
i01/85/050/00106/AM 17/      :o3/94/040/00471/AM 17/      30.08.2016

The Committee noted that the cOmments are awatted from MsME(Food).丁
he Commtttee decided to remind

MSME(Food)tO expedite the comments.丁 he case is deferred fOr 08.12.2016.

IParty Name:SHREE RAM AGRO
JNDUSttRIES

IMeet No/Date:11/85-

,ALC3/2016
‐17.11.2016

IStatus:

|

:24/24/040/00008/AM 17/

The Committee noted that the comments are awaited from MFpr.
expedite the comments. The case is deferred for 0g.12.2016.

Lic.No/Date:241,0042003 Deferred
23.06.201.6

The Committee decided to remind MFpl to

RLA File

じご二LL島ミ
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23 HQ File:01/85/050/00103/AM 17/RLA File

:03 / s 4 / o4o / ooso2 / AM 17 /
The Committee noted that the tTc(HS) of import item falling
NC-lll. The committee decided to transfer this case to NC_3

482 party Name:MAGHTRAM AND Meet No/Date:1rias-
Case No.:5/1.7/85-ALC3l2Ot6 SONS ALC3/2016

17.L1.2076

‐            481
Case No.:6/11/85‐ ALC3/2016

24 HQ File

:01/85/050/00102/AM 17/

1            483
Case No.:1/11/85-ALC3/2016

25 HQ File

:01/85/050/00098/AM17/

485             1

Case No.:6/5/85-ALC3/2016     1

Party Name:GELTEC PRTVATE IMeet No/Date:11/85-   IStatus:
IALC3/2016              1
17.11.2016

1Lic.No/Date:031080761l   Transfer
06.09.2016

under chapter 29 oflTC(Hs)which is dealt wた h

Status:

‐Lic.No/Date:3010103845   Deferred
120.09.2016

Status:

Lic.No/Date:5610004973   Deferrred

ll.08.2016

LIMITED

RLA File

:30/24/040/00021/AM17/

RLA F‖e

:56/24/040/00023/AM17/

Party Name:PERFECT CARDAMOM&
SPICES MARKET!NG CO.PV丁 。LttD

Party Name:ARIBA F00DS PVT. IMeet No/Date:11/85-

LIMI丁 ED′              ALC3/2016
17.11.2016

The Committee noted that the comments are awaited from MSME(Food). The committee decided to
MSME(Food) to expedite the comments, The case is deferred for og.!2.2oL6.

remlnd

The Committee noted that the comments are awaited from MSME(Food). The committee decided to remind
MSME(Food) to expedite the comments. The case is deferred for 0g.12.2016.

484 Meet No/Date:11/85-

ALC3/2016

17.11.2016

Status:
Deferred

Status:

HQ File Fixation of ad-hoc input output norms in terms of para 4.06 of HBp, 2015-20

,u ::!::/.1o/2?,,!!yr6/DEs.vl for export of export product "product/Assorted/Stertised spices namety
RA'S F.No. O3/9S|4O/093/AM16 Cardamom ETO Treated,, against import of

"U n processed/Auassorted/U nsterrised spices namery ca rda mom,,.
The committee noted the comments of MFPI furnished vide their o.M. No. a(10)/2016-DGFT dt. 0g.11.2016.

The committee decided to seek comments from Spices Board and also seek grade and variety, process details
from the exporter. The case is deferred for 0g.12.20L6.

Party Name:M&B ENGINEERING IMeet No/Date:11/85-

LIM!TED             :ALC3/2016
117.11.2016

レ

27 HQ File:01/85/050/00019/AM17/ RLA F‖ e

:08/24/040/00433/AM 16/
Lic.No/Date:0810137424   Deferred

15.03.2016

IThe Commktee noted that on the basL Of DIPP′ s denc落吉ご「 iま iさ

'ヽ

o.7/1Lし

'201`:TsWフ

iラ」 di.ゴ三10.,616′
|

certain information have been called for from the nrm vide this off:ce e―
mail dt.o9.11.2016′ reply awatted.丁 hel

Commktee decided to remind the nrm to expedke the rep



' 486 party Name:M & B Meet No/Date:11/g5- status:
case No.:9/23ls5-ALc3 /20t4 ENGTNEERTNG LtMtrED ALc3/201,6

17.7L.201.6

28 la.Filt. RLA File Lic.No/Date:0810134481 Deferred
:oL/851o5o10019s/AM 1sl :o8/zaloao/00396/AM 1sl 03.02.201s
1丁he Commktee nOted that on the basis Of DIPP′ s delciency letter No.7/155/2016-丁 SVV/174 dt.25.10.2016′
certain informatiOn have been ca‖ ed fOr frOnn the firm vide this Office e― ma‖ dt.o9.11.2016′ reply awaited. The― …―――・………‐ ●ヽV´ ●̀_L● こVよ v′ IEP
Committee decided tO rernind the firm to expedite the reply. The case is deferred for o8.12.2016

487        1Party Name:PARAG MiLK    IMeet No/Date:11/85-

F00DS PVT.LTD          ‐ALC3/2016
117.11.2016

HQ File :01'/85/501096/AML6 ,Request for grant of AA on repeat basis- clarification regarding
RA'S F. No. 37/83 / 40/ 07 3 / AM1,6

29 The representatives of NDRI, Karnal, DAHDF and PC-lv were also present in the meeting. The issue related touse of import item in subject export item was discussed by the committee in detail. Representative of DAHDFinformed that they are concerned with domestic .on."rn, only. Further, NDRI, Karnal representative apprisedthe committee that the process of making Paneer using AMF/Butter oil, as reported by the firm, is not aconventional one. After discussing various aspect of the issue, the Committee decided that a team dulyconstituted for the purpose should visit the manufacturing unit of the firm and submit a report for furtherconsideration of the committee.

Status:
Deferred

Status:

Deferred

1           488

1Case No.:1/10/85-ALC3/2016

30 HQ File:01/85/050/097/AM17

Party Name:PARAG

■TD

RLA File:31/83/040/059/AM17

MILK F00DSIMeet No/Date:11/85-

ALC3/2016

17.11.2016

Lic.No/Date:3110066363

10.10.2016
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committee decided to remind
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The cOmmittee noted that the cOmments are awaited from MFPl and NDR!.
IMFPI&NDRlto expedite the cOmments. The case is deferred fOr 08.12.2016
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